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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH

ORIGINAL APPLICATION NUMBER 693 of 2023 (PB)

IN THE MATTER OF

News Item titled “Pollution Control Boards are the weak link” appearing in
Deccan Herald dated 24/10/2023

AFFIDAVIT ON BEHALF OF THE KARNATAKA
STATE POLLUTIONCONTROL BOARD

[, Shri. S. Dinesh, aged about 55 years, son of Shri. Siddegowda, presently
working as the Administrative Officer, Karnataka State Pollution Control Board
(the “KSPCB”), do hercby solemnly affirm and state that I am duly authorized
and competent to depose the present affidavit, on behalf of the KSPCB. I am
familiar with the facts and circumstances about the present matter, based on the
official documents/records of the Karnataka State Pollution Control Board and

also in my official capacity and depose as set forth below:

1. It is respectfully submitted that the present affidavit is being filed in
pursuance of the directions of this Hon’ble Tribunal in order dated 14/10/2025

,,_andl M1f2926 passed in the present matter. Q[_F
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2. It is submitted that there are a total of 723 sanctioned posts in the KSPCB,

consisting of the following:
(a) Scientific: 142
(b) Engineering: 278
(¢) Administration 303

3. Out of the total number of sanctioned posts, currently, 468 are vacant, as

detailed below:
(a) Scientific: 107
(b) Engineering: 160
(c) Administration: 201

4. Appointments to the vacant posts were held up due to pending adjudication
in WP Nos. 200448/2025, 17968/2025 and 3145/2023 before the Hon’ble High
Court of Karnataka, wherein the validity of the Karnataka Scheduled Castes and
Scheduled Tribes (Reservation of Seats in Educational Institutions and of
Appointments or Posts in the services under the State) Act, 2022 has been
challenged. As such, the Government of Karnataka had issued an official circular
Jd&te&r25/ﬁf£\024 stopping all direct recruitment to posts in the State Civil

...’J'-“v/-x k b
/ ﬂr,hg 3 'Serwces until ﬁ.u:ther orders, i.e., effective from the date of the circular. tcopy of

¢ D\\LQ/
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the Circular of the Government of Karnataka dated 25/11/2024 is annexed

herewith as ANNEXURE R1.

5. Nonetheless, the KSPCB wrote to the State Government, i.e., the Principal
Secretary, Department of Forests, Ecology and Environment, Government of
Karnataka, on 05/04/2025, to expedite appointments to fill vacancies, citing
specific judicial directions in this regard. A copy of the KSPCB letter dated
05/04/2025, to the Principal Secretary, Department of Forests, Ecology and
Environment, Government of Karnataka, is annexed herewith as ANNEXURE

R2.

6. Thereafter, on 27.02.2026, taking into consideration the need for early
appointments for administrative effectiveness and employment of qualified
candidates, the Government of Karnataka issued a Government Order to
recommence recruitment processes across all government departments, with the
resulting appointments being subject to the final decision passed in Writ Petitions
mentioned herein above. A copy of the Government of Karnataka Order dated
27/02/2026, is annexed herewith as ANNEXURE R3. It is therefore, respectfully
submitted that the process of completing appointments to vacant posts in KSPCB,

will now be expedited.

-7, In_connection with information about the upgrading of laboratories of the

KSPCB. relevant information has been provided by KSPCB to the CPCB on

o 280 025. The KSPCB has also submitted information sought by the CPCB in
A A - o fut g D QL ;

g e g

3
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‘Google Spreadsheet’ format. A copy of the KSPCB letter dated 28/02/2025 is
annexed herewith as ANNEXURE R4, and the contents of the same may be read
herein as part and parcel of this affidavit. Additionally, comprehensive
information required by the CPCB in the format specified in their meeting of
04/11/2025 has also been provided by the KSPCB on 27.03.2026. A copy of the
KSPCB letter dated 27.03.2026 is annexed herewith as ANNEXURE RS, and the

contents of the same may be read herein as part and parcel of this affidavit.

8. KSPCB would be obliged to provide any additional information that may

be required by this Hon’ble Tribunal.

-0 MKP“
DEPON(

VERIFICATION

Verified on this 2nd day of April, 2026, at Bengaluru, that the contents of the

above affidavit are true and correct to the best of my knowledge, information and

belief and nothing material is concealed therefrom. Nﬂ};
@
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'T-QH_.; wtep Copy OF Annerue € - €,

GOVERNMENT OF KARNATAKA

No. SIASUE 388 Seneni 2024 Karnataka Government Secretariat,
Vidhana Soudha,
Bangalore, Dated: 25.11.2024

CIRCULAR

Subject: Regarding with holding of issuance of fresh notification for
recruitment to posts in the State Civil Services.

Reference: Social  Welfare Department, Unofficial Note No.
SWD/08/SLP/2024(P-5), Dated: 13.11.2024

KRR RIR

As per the cabinet meeting held on 28.10.2024, it is decided not to issue fresh notification
for direct recruitment to the posts in the state civil services from immediate effect until further

orders.

It a notification for direct recruitment is already issued or the selection process is initiated
before this date, such notification can’be completed.

The above instructions should be strictly followed by all the selecting
authorities/appointing authorities.

(Sd/-)
(VEERABHADRA)
Under Secretary to Government
SIASUE (Service Rules-1)
To,
Compiler, E- Gazette.

Copies:

I. Chief Secretary to Government
2. Additional Chief Secretary to Government
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Additional Chief Secretaries to Government & Development Commissioner
Additional Chief Secretaries to Government/Principal Secretaries/ Secretaries.
Hon’ble Chief Minister’s Principal Secretary.

Hon’ble Governor’s Special Secretary.

All Department heads/All Regional Commissioners/All Deputy Commissioners/ All
Chief Executive officer, Zilla Panchayath/ All District Police Superintendents
*Registrar General, High Court of Karnataka, Bangalore.

*Registrar, Karnataka Lokayukta, Bangalore

. *Registrar, Karnataka State Administrative Tribunal, Kandaya Bhavan, K.G. Road.

Bangalore.

. *Secretary, Karnataka Public Service Commission, Bangalore.

. Executive Director, Karnataka Examination Board, Bangalore,

. *Secretary, Karnataka Legislative Assembly/Council, Bangalore.
. Section Additional Copy/Additional Copies.
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English True Translation of PWN&GtuLE- €\

Helpline: 080-25582559 Ph:080-25581383,25589112
Email: contact@kspcb.gov.in 080-25581383,25589112
Website: kspcb.karpataka.gov.in

KARNATAKA STATE POLLUTION CONTROL BBOARD

“Parisara Bhvana”, 1°t to 5" Floor, No.49, Church Street,
Bengaluru - 560 001, Karnataka State, India

No.PCB 45 ADA 2023/08 Dated: 05.04.2025
T0O:

The Prl. Secretary to Government,

Forests, Ecology and Environment Department,
(Ecology and Environment),

Multistoried Buildings,

Bengaluru - 560 001.

Sir,

Sub: Permission to fill up statewide vacant posts of
Residual Cadre and Local Cadre in Karnataka
State Pollution Control Board through direct
recruitment - regarding.

Ref: 1. Government Letter No.APali 271 EPC 2021
dated: 22.02.2024.

2. Government Letter No.APali 83 EPC 2024
dated: 13.03.2024.

kK kkkk

The Karnataka State Pollution Control Board is
established under Section (4) of the Water (Prevention and
Control of Pollution) Act, 1974 and has been implementing the
Water (Prevention and Control of Pollution) Act, 1974, the Air
(Prevention and Control of Pollution) Act, 1981, the

Environment (Protection) Act, 1986 and the notifications
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13

issued there under. The Board has been doing great work in
prevention of pollution in the State and as the activities of the
Board are increasing day by day, in order to strengthen the
technical, laboratory and administrative departments of the
Board, directions have been issued in the meeting dated
22.03.2025 presided by the Hon’ble Chief Minister to obtain
suitable approval from the Government to fill up the vacant
posts for direct recruitment among the posts presently
sanctioned to the Board. Apart from this, the Hon’ble National
Tribunal has also directed to appoint necessary staff and

effectively discharge the responsibilities of the Board.

At present, a total of 313 posts are vacant in state-
wide Residual Cadre and state-wide Local Cadre under direct
recruitment in technical, scientific and non-technical posts in
the Board, out of these posts, in 80 percent i.e. 250 posts, the
Government has already accorded approval to fill up 60 posts
(State-Wide Residual Cadre - 54 and State-wide Local Cadre -
6), as per Reference (1), and 92 posts of State-wise Residual
Cadre, as per Reference (2), through Karnataka Examination
Authority. Apart from the total 152 posts approved by the
Government out of the existing 250 posts, the remaining 98
posts are vacant for direct recruitment and the details of posts

are enclosed as per Annexure-1.
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Therefore, prior approval of the Government has
been sought for the recruitment of 71 posts in State-wide
Residual Cadre and 27 posts in State-wide Local Cadre i.e., a

total of 98 posts through the Karnataka Examination Authority.

Thanking you,
Yours faithfully,

Sd/-
Member Secretary.

Encl: as above.
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6. Considering that recruitment process has already begun pursuant to
certain notifications specifying the enhanced reservation under the
Karnataka Scheduled Castes and Scheduled Tribes (Reservation of Seats in
Education Institutions and Appointments of Posts and Services under the
State) Act, 2022 (hereafter Act), we consider it apposite to modify our
order dated 19.11.2025 to direct that no further notifications for
recruitment or appointment on the basis of increased reservation would
be issued till the disposal of the present petitions. The recruitment
pursuant to the process that is already begun, may be continued.
However, any appointment made shall be subject to the final outcome of

the present petitions.
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ENGLISH TRUE TRANSLATION OF

PROCEEDINGS OF THE GOVERNMENT OF KARNATAKA

SUB: Steps to be taken for resuming the recruitment
process in the light of the interim order passed by
the Hon'ble Court in the cases filed before the
Hon'ble High Court challenging the increased
reservation quota for Scheduled Castes and
Scheduled Tribes under the 2022 Act - regarding.

READ: 1. Government Order No.: DPAR 8 SeHiMa 1995,
dated: 20.06.1995.

2. The Karnataka Scheduled Castes and Scheduled
Tribes (Reservation of Seats in Educational
Institutions and of Appointments or Posts in the
services under the State) Act, 2022.

3. Government Order No.: DPAR 01 SeHiMa 2022,
dated: 28.12.2022.

4. Government Order No.: DPAR 02 SeHiMa 2023,
dated: 08.03.2023.

5. Government Order No.: SaKal 8 SLP 2024 (Bha-
1), dated: 25.08.2025.

6. Government Order No.: DPAR 02 SeHiMa 2025,
dated: 03.09.2025.

7. Interim order dated 27.11.2025 passed in Writ
Petition Nos.: 200448/2025, 17968/2025 and
3145/202300 filed in the Hon'ble Court.

PREAMBLE:

In the Government Order dated 20.06.1995 read
at (1) above, a roster of 100 points has been specified for

filling up the vacancies of the posts in the State Civil Services

R
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by direct recruitment in accordance with the reservation ratio
of 15% and 3% for Scheduled Castes and Scheduled Tribes

respectively.

2. In the Karnataka Scheduled Castes and Scheduled
Tribes (Reservation of Seats in Educational Institutions and of
Appointments or Posts in the services under the State) Act,
2022 read at (2) above, the reservation ratio for persons
belonging to the Scheduled Castes and Scheduled Tribes of
the State in posts in educational institutions and in
appointments or posts in State Services has been increased to

17% and 7% respectively.

3 In the Government Order read at (3) above, a
revised roster of 100 points has been fixed and ordered in
respect of vacant posts to be filled through direct recruitment
in accordance with the higher reservation scale under the
2022 Act.

4., In the Government Order dated 08.03.2023 read
at (4) above, a 100-point roster has been fixed and ordered
for implementing the horizontal reservation provided for ex-
servicemen, specially-abled, women, project displaced
persons, rural candidates, candidates who studied in Kannada
medium and third genders under each category of vertical

reservation.
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5. In the Government Order dated 25.08.2025 read
at (5) above, 101 castes existing in the Scheduled Castes
have been classified into 3 categories namely Category-A,
Category-B and Category-C and the 17% reservation currently
in force for the Scheduled Castes in education and
employment has been fixed and ordered as 6% for the
communities in Category-A, 6% for the communities in

Category-B and 5% for the communities in Category-C.

6. In the Government Order dated 03.09.2025 read
at (6) above, only 17 points identified for Scheduled Castes in
the reservation roster of 100 points fixed in the order dated
28.12.2022 have been reclassified and ordered as per the

annexure to the said order.

7. In the cases read at (7) above, the increase in the
reservation rate for Scheduled Castes and Scheduled Tribes
from 15% to 17% and from 3% to 7% respectively under the
Karnataka Scheduled Castes and Scheduled Tribes
(Reservation of Seats in Educational Institutions and of
Appointments or Posts in the services under the State) Act,
2022 has been questioned and in the said cases, the Hon'ble
High Court has issued the following interim order on
27.11.2025.

6. Considering that recruitment process has already
begun pursuant to certain notifications specifying the

enhanced reservation under the Karnataka Scheduled

I\
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Castes and Scheduled Tribes (Reservation of Seats in
Education Institutions and Appointments of Posts and
Services under the State) Act, 2022 (hereafter Act),
we consider it apposite to modify our order dated
19.11.2025 to direct that no further notifications for
recruitment or appointment on the basis of increased
reservation would be issued till the disposal of the
present petitions. The recruitment pursuant to the
process that is already begun, may be continued.
However, any appointment made shall be subject to
the final outcome of the present petitions.

8. The recruitment process for vacant posts in several
departments has been stopped due to the interim order issued
by the Hon'ble High Court as above. In the interest of the
unemployed candidates and as it is affecting the
administrative system, the recruitment process needs to be
continued urgently. Therefore, it has been decided that it is
appropriate to issue the recruitment notifications as per the
reservation order and roster points (reservation rate at 50%)
that was in force prior to the order bearing Government Order
No.: DPAR 1, SeHiMa 2022, dated: 28.12.2022 and it has
been ordered as hereunder.

GOVERNMENT ORDER NO.: DPAR 01 SEHIMA 2026,
BANGALORE, DATED: 27.02.2026.

26
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In the circumstances detailed in the preamble, the
Government has passed the following order.

1. Subject to the final judgment of the Hon'ble High Court
in the cases filed in the Hon'ble High Court challenging
the Karnataka Scheduled Castes and Scheduled Tribes
(Reservation of Seats in Educational Institutions and of
Appointments or Posts in the services under the State)
Act, 2022 and until further orders of the Government,
all the appointing/selection authorities are directed to
issue recruitment notifications in direct appointments to
State Civil Service posts after 27.11.2025 as per the
reservation order and roster points that were in force
prior to the order bearing Government Order No.: DPAR
8 SeHiMa 2022, dated 28.12.2022 (as per Government
Order No.: DPAR 8, SeHiMa 1995, dated 20.06.1995,

reservation ratio at 50%).

2. In this type of selection, the point corresponding to the
next roster point after the roster point at which the
previous appointment was stopped as specified in the
order dated 28.12.2022, should be identified in the
Government Order No.: DPAR 8 SeHiMa, 1995 dated
20.06.1995 and selection should be made starting from
there (for example, if in the previous appointment, the
selection has been completed up to point 10 as per the
roster specified in the order dated 28.12.2022, the

selection to be made now should be completed by
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starting from point 11 of the roster in Annexure-1 of
the order dated 20.06.1995).

The cases in which notifications for appointments were
issued prior to the interim order of the Hon'ble High
Court dated 27.11.2025 shall be continued and finalized
as per the procedure and the appointment order shall
clearly state that this appointment is subject to the final
order of the Hon'ble High Court.

Regarding horizontal reservation, the roster points fixed
in the Government Order No.: DPAR 02 SehiMa 2023,
dated: 08.03.2023 shall be continued. Selection should
be made starting from the next roster point after the
point at which it was stopped in the roster specified in
the order dated 08.03.2023 in the previous

recruitment.

Subject to the final order of the Hon'ble High Court, the
respective departments / appointing authorities shall
reserve 6% (2% for Scheduled Castes and 4% for

Scheduled Tribes) in the posts to be filled in the future.

Further, all departments/appointing authorities have
been informed to commence the process of filling up
about 56432 vacant direct recruitment posts within the
next 30 days.

2.3
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The above instructions shall be in force until
further orders from the Government.

By Order of and in the name
of the Governor of Karnataka,

Sd/-
(Asha Kumari A.J.)
Under Secretary to Government,
Department of Personnel and
Administrative Reforms,
(Service Rules).
To:

The Compiler, Karnataka Gazette, Bangalore, with a request
to publish it in the Special Gazette and forward 50 copies to
the Department of Personnel and Administrative Reforms
(Service Rules-A), Room No.-31, Vidhana Soudha, Ground
Floor.

Copy to:

1. The Accountant General, (G&SSA), (E&RSA), Karnataka,
New Building, Audit Bhavan, Bangalore.

2. The Accountant General (A&E), Karnataka, Park House
Road, Bangalore.

I The Chief Secretary to the Government.

4.  The Additional Chief Secretary to Hon'ble the Chief
Minister.

5.  The Additional Chief Secretary to the Government.

6. All the Additional Chief Secretaries / Principal
Secretaries / Secretaries to the Government.
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PART I: Facility available for monitoring of environmental parameters:

A4

Total e Ly
Parameters Number of F_acullty Fac_lllty s
Bt available for | available for
A. Sample Matrix /
Group of Water and Wastewater il il 9
(a) Physical Tests 8 8 0
(b) Inorganic Tests 34 34 0
(i) General & Non-metallic G 2] 15 0
(i) Trace Metals Tests 19 19 0
(c) Organics (General) and Trace Organics Tests 20 20 0
Pesticides 15 15 0
Organochlorine Pesticides (OCPs) Tests 9 9 0
Organophosphorus Pesticides (OPPs) Tests 6 6 0
(d) Microbiological Tests 4 4 0
(e) Toxicological Tests 1 1 0
B. Sample Matrix / Group of Solid / Solid Waste 15 15 0
(a) Soil / Sediment / Compost Tests 7 7 0
(b) Hazardous Waste (Liquid / Slurry / Sludge / Solid / Semi-
Solid) Tests 6 8 i
C. Sample Matrix / Group of Analytes: Air 28 28 0
(a) Ambient Air 12 12 0
(b) Stack Gas / Stationary Source Emission 9 9 0
(c) Noise Level 2 2 0
(d) Meteorological Monitoring 5 5 0
PART II: Details of Laboratory Infrastructure (Instruments and Equipment)
: Total Number of Number of
Name:of instrument I Equipments Numbers | Available |Not Available
Total 148 122 26
A. List of Instruments / Equipment for Sampling of Water, 15 14 1
Wastewater and Soil / Hazardous Wastes
a ) Mandatory Requirements 11 11 0
b) Optional Requirements 2 3 1
B. List of Instruments / Equipment for Sampling of 50 43 B
Ambient Air and Source Emission monitoring
a) Mandatory Requirements 22 19 3
b) Optional Requirements 28 24 4
C. List of Equipment required for processing of
Environmental Samples: 43 44 2
a) Mandatory Requirements 46 44 2
D. Analytical Instruments at Environmental Laboratories 37 21 16
a) Mandatory Requirements 26 20 6
b) Optional Requirements 11 1 10

Page 1 of 1
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PART I: Facility available for monitoring of environmental parameters:

Total Facility | Facility not
Parameters Number of ; g :
available for | available for
Parameters

A. Sample Matrix /
Group of Water and Wastewater o 67 0
(a) Physical Tests 8 8 0
(b) Inorganic Tests 34 34 0
(i) General & Non-metallic 15 15 0
(ii) Trace Metals Tests 19 19 0
(c) Organics (General) and Trace Organics Tests 20 20 0
Pesticides 15 15 0
Organochlorine Pesticides (OCPs) Tests 9 9 0
Organophosphorus Pesticides (OPPs) Tests 6 6 0
(d) Microbiological Tests 4 4 0
(e) Toxicological Tests 1 1 0
B. Sample Matrix / Group of Solid / Solid Waste 15 15 0
(a) Soil / Sediment / Compost Tests i 7 0
(b) Hazardous Waste (Liquid / Slurry / Sludge / Solid / Semi-

] 8 8 0
Solid) Tests
C. Sample Matrix / Group of Analytes: Air 28 28 0
(a) Ambient Air 12 12 0
(b) Stack Gas / Stationary Source Emission 9 9 0
(c) Noise Level 2 2 0
(d) Meteorological Monitoring 5 5 0
PART II: Details of Laboratory Infrastructure (Instruments and Equipment)

Name of Instrument / Equipments o] Num.ber of Numbe.r of
Numbers Available |Not Available
Total 148 121 27
A. List of Instruments / Equipment for Sampling of 15 14 1
Water, Wastewater and Soil / Hazardous Wastes
a ) Mandatory Requirements I 11 0
b) Optional Requirements 4 3 |
B. List of Instruments / Equipment for Sampling of
4 y b oy 50 43 7

Ambient Air and Source Emission monitoring
a) Mandatory Requirements 22 19 3
b) Optional Requirements 28 24 4
C. List of Equipment required for processing of _
Environmental Samples: 45 2 4
a) Mandatory Requirements 46 42 1
D. Analytical Instruments at Environmental Laboratories 37 22 15
a) Mandatory Requirements 26 20 6
b) Optional Requirements 11 2 9
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PART I: Facility available for monitoring of environmental parameters:

Parameters Total Facility Facility not
Number of | available for | available for
Parameters
A.' Sample Matrix / 67 61 6
Group of Water and Wastewater
(a) Physical Tests 8 8 0
(b) Inorganic Tests 34 34 0
(i) General & Non-metallic 15 15 0
(ii) Trace Metals Tests 19 19 0
(¢) Organics (General) and Trace Organics Tests 20 14 6
Pesticides 15 9 6
Organochlorine Pesticides (OCPs) Tests 9 9 0
Organophosphorus Pesticides (OPPs) Tests 6 0 6
(d) Microbiological Tests 4 4 0
(e) Toxicological Tests 1 1 0
B. Sample Matrix / Group of Solid / Solid Waste 15 14 1
(a) Soil / Sediment / Compost Tests 7 7 0
(b) Hazardous Waste (Liquid / Slurry / Sludge / Solid / Semi-
; < 8 7 |
Solid) Tests
C. Sample Matrix / Group of Analytes: Air 28 19 9
(a) Ambient Air 12 9 3
(b) Stack Gas / Stationary Source Emission 9 8 |
(¢) Noise Level 2 2 0
(d) Meteorological Monitoring 5 0 5
PART II: Details of Laboratory Infrastructure (Instruments and Equipment)
’ Total Number of | Number of
Svitse of Instnent! Byipments Numbers | Available |Not Available|
Total 148 89 59
A. List of Instruments / Equipment for Sampling of 15 3 -
Water, Wastewater and Soil / Hazardous Wastes
a ) Mandatory Requirements 11 8 3
b) Optional Requirements 4 0 4
B. List of Instruments / Equipment for Sampling of
Ambient Air and Source Emission monitoring - i o
a) Mandatory Requirements 22 9 13
b) Optional Requirements 28 23 )
C. List of Equipment required for processing of
Environmental Samples: - i i
a) Mandatory Requirements 46 35 11
D. Analytical Instruments at Environmental Laboratories 37 14 23
a) Mandatory Requirements 26 14 12
b) Optional Requirements 11 0 11
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PART I: Facility available for monitoring of environmental parameters:

Parameters Total Facility Facility not
Number of | available for | available for
Parameters
A. Sample Matrix /
Group of Water and Wastewater 67 % i
(a) Physical Tests 8 8 0
(b) Inorganic Tests 34 26 8
(i) General & Non-metallic 15 13 2
(i) Trace Metals Tests 19 13 6
(c) Organics (General) and Trace Organics Tests 20 3 17
Pesticides 15 0 15
Organochlorine Pesticides (OCPs) Tests 9 0 9
Organophosphorus Pesticides (OPPs) Tests 6 0 6
(d) Microbiological Tests 4 2 2
(e) Toxicological Tests 1 0 1
B. Sample Matrix / Group of Solid / Solid Waste 15 6 9
(a) Soil / Sediment / Compost Tests T 4 3
(b) Hazardous Waste (Liquid / Slurry / Sludge / Solid / Semi-
Solid) Tests 8 4 o
C. Sample Matrix / Group of Analytes: Air 28 12 16
(a) Ambient Air 12 8 4
(b) Stack Gas / Stationary Source Emission 9 1 8
(c) Noise Level 2 2 0
(d) Meteorological Monitoring 5 1 <
PART II: Details of Laboratory Infrastructure (Instruments and Equipment)
- Total Number of Number of
Name of instrument/ Equipments Numbers Available |Not Available

Total 148 51 97
A. List of Instruments / Equipment for Sampling of Water, 15 9 6
Wastewater and Soil / Hazardous Wastes
a ) Mandatory Requirements 11 9 2
b) Optional Requirements 4 0 4
B. List of Instruments / Equipment for Sampling of Ambient

5 S Bl 50 20 30
Air and Source Emission monitoring
a) Mandatory Requirements 22 7 15
b) Optional Requirements 28 13 15
C. List of Equipment required for processing of
Environmental Samples: 4 i 2
a) Mandatory Requirements 46 17 29
D. Analytical Instruments at Environmental Laboratories 37 5 32
a) Mandatory Requirements 26 5 21
b) Optional Requirements 11 0 11
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